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I

| Notes of The Registry [

‘Order of The Tribunal

Heard |d. counsel for both sides. -

VSincé from the order dated 27.02.2017, as it appears from the
Annexure CPC/1, issued by Spe‘ciél' Land Acquisition
| Officer, Bankura, which shows that thé applicants are not
displaced due to land acquisition process and also as
per order dated 21.06.2017, issued by the Deputy
| CE/Con/G/Hgq  for CAO/Con/ERly/Kolkata, that the
applicants do not fulfilled the criteria as mentioned in the
| Railway Board's cifculaﬁ we find no deliberate violation of
the order. Accordingly, Contempt Proceedings ére droppgd..

| Notices issued, if any, are discharged.

The applicants, however, are at liberty to agitate afresh, if -

| aggrieved. N

MA consequently stands disposed of. -
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(DR. NANDITA CHATTERIJEE) ( BIDISHA BANERJEE)
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